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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |#°7  of2026/RGILP Dated: © 1  08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Aaqib Abdullah
S/O Mohammad Abdullah

R/O Jablipora Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-494-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

AU
(Syed Mujtaba Hussain)
Registrar dministratiog,

No: 32F64-F| /RGP  Dated: ©1 .08.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi. ey .

3 Manager, Government Press, Srinagar for publication in the rext issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag. .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for 1ploading on
the official website. _ : _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Aaqib Abdullah, Advocate .
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _IF 10 of2006iRG1P Dated: ® 1 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Aaqib Majeed Khan
S/O Ab Majeed khan

R/O Payerpora Hyhama Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-495-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

A
(Syed Mujtaba Hussain)

Registrar dministrati%
No: 22 F F2~3F9 RG/LP Dated: ©'1 .08.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi. Tty :

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. i

4. President, District Court Bar Association, Kupwara. .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploa ding on
the official website. _ _ :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Aaqib Majeed Khan, Advocate .

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E S N

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Il of 2026/RGILP Dated: © T 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Abdullah Moesib Rasool
S/O Gh Rasool Dar

R/O Madina Colony Malla Bagh Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-496-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

el
(Syed"Mujtaba Hussain)
Registrar Administragjon

No: 33480 -&F /RG/LP Dated: ©7 .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ‘
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

g Mr. Abdullah Moesib Rasool, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 412 of 2026/RG/LP Dated: ©7 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Adiba Bashir
D/O Bashir Ahmad Sheikh

R/O Alamdar Coloney Ibrahim Lane Lal Bazar Tehsil Eidgah, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-497-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
RS

(Syed Mujtaba Hussain)

Registrar, dministratgn
No: 23F8&-9S ,Re/LP Dated: 01 .08.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2, Secretary, Bar Council of India, New Delhi ; _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. ;
4. President, Kashmir Advocates Association, Srinagar. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploacing on

the official website. : : '
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Adiba Bashir, Advocate _
for information and necessary action.

.o U%\)/é

Registrar Administrat(Bn

L
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HIGH COUR.’lj OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % %
PROVISIONAL
~ ENROLLMENT
A NOTIFICATION
NS e s pated: ©7  08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Arsalan Makhdoomi
S/0 Khalid Khurshid Makhdoomi
R/O 24, Ellahi Bagh A, Buchpora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-498-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
> 58\%_

(Syed Mujtaba Hussain)

Registrar Administra;z'on

No: 23F 96 €03 /RG/LP Dated: 4 .08.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi. o o -

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. !

4. President, Kashmir Advocates Association, Srmaggr. !

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploaciing on
the official website. - . ‘

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Arsalan Makhdoomi, Advocate :

for information and necessary action.

0% \%\%

Registrar Administra%’on

]
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HIGH COUR.'IT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

w* % %
PROVISIONAL
ENROLLMENT
NOTIFICATION
No: |14  of2026/RGILP Dated: °7  .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Asif Mushtaq Bhat

S/O Mushtaq Ahmad Bhat

R/O Chundina, Tehsil Tullmulla, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-499-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
=% U%\%
(Syed Mujtaba Hussain)

Registrar Administraz'on
No: 32804~ || /RG/LP Dated: 0Y .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi. Tt .

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ganderbgl. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ '
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 e Mr. Asif Mushtaq Bhat, Advocate .
for information and necessary action.

Vg
Registra Administragon




HIGH COURT OF JAMMU & KASHMIR
T AND LADAKH
(Exercising powers of Bar Council under Section 58 of the Advocaésazﬁglgl?GAR

7

PROVISIONAL
ENROLLMENT
NOTIFICATION

Mot N iotasemas

pated:_ 09 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Falak Ali
D/O Ali Mohd Munshi

R/O Mandir Bagh, Habib Colony Baghat —Barzullah, Tehsil Channapora
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-500-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \9
0 S&l%
(Syed Mujtaba Hussain)
Registrar@/dministrati%n

No: 23813~ 19 /RG/LP Dated: °  .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi S .

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar. ;

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : . _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Falak Ali, Advocate :
for information and necessary action.

e

Registrar A@;ministratim%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 716  of 2026/RGILP pated: ©7 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Farhat Majeed
D/O Ab Majeed Khan

R/O Khunbal A, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-501-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

7 o8>
(Syed Mujtaba Hussain)

Registrar dministrat@n
No: 32826 -2% /RG/LP Dated: O  .08.2026

Copy forwarded to the: -

: 1N Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi s _

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara. ;

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

ial website. _

6. ::?cﬁ;ﬁrc;: Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Farhat Majeed, Advocate _

for information and necessary action.

AR V6

Registrar@dminiétrat@n

—4—




HIGH COURT OF JAMMU & KAS
T HMIR AND LADA
(Exercising powers of Bar Council under Section 58 of the Adlfol;latés’lz;cstRl{)I;Ill)sGAR
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* % %
PROVISIONAL
ENROLLMENT
NOTIFICATION
No: |12 of2028/RGILP Dated: 0 7  .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Humera Majid Baig
D/O Abdul Majid Baig

R/O House No.19, Haider Colony Lane No.4, Upper Soura, Tehsil Eidgah
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-502-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

soudght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
0> GQ\%

(Syed Mujtaba Hussain)
Registrar dministrat'gn
No: 238328 23S RGP pated: ©7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. A -

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. : .

4. President, Kashmir Advocates Association, Srinagar. .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplozding on
the official website. : : / ]

6. In-charge Library, High Court Wing Jammu/Srinagar for information an
also keeping record of the same.

T Ms. Humera Majid Baig, Advocate _
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % i

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ 18 of 2026RGLP Dated:_ © 1

.08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ifrah Farooq
D/O Farooq Ahmad Nadroo

R/O Main Road Near Bridge Parim Pora, Tehsil Central Shalteng,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-503-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
FALEATA

(Syed Mujtaba Hussain)
Registrar dministratzn

No: 52 836-4 2 /Re/LP Dated: © 7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. s _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .
4. President, Kashmir Advocates Association, Srinagar. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y Ms. Ifrah Farooq, Advocate

...... for information and necessary action. a5
\W\ya
Registra @d;ninistratlg
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SHMIR AND LADAKH AT SRINAGAR

under Section 58 of the Advocat
e 3 cates Act, 1961)

HIGH COURT OF JAMMU & KA

(Exercising powers of Bar Council

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 19 of 2026menp Dated:_® 7 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Khushboo Bashir
D/O Bashir Ahmad Bhat

R/O Kurhama Tehsil Wakora District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-504-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
i
(Syed Mujtaba Hussain)

Registrar Administratigm
No: 33 849-S| /RGP Dated: O 7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi. :

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ganderbjal. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Khushboo Bashir, Advocate .
for information and necessary action.

55|86
Registrar Administrau%

ee——————————————————————
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KASHMIR AND LADAKH AT SRINAGAR

uncil under Section 58 of the Advocates Act 1961)
* % % ’

HIGH COURT OF JAMMU &

(Exercising powers of Bar Co

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ’2(& ©
o of 2026/RG/LP Bataaio® | ~ouisnae

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Malik Musaib Nisar
S/0O Nisar Ahmad Malik

R/O Heaven Colony Ashajipora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-505-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
uliha ool
(Syed Mujtaba Hussain)

Registrar .@ministrat%n
No: 22 85 2-S9 /RG/LP Dated: ©Y .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi ety _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ ,
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Mr. Malik Musaib Nisar, Advocate .
for information and necessary action.

\’\M\%
Registrar @dmim tragon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_ 1721 of 2026/RGILP Dated:_®7 _08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mansha Mohi U Din Malik
D/O Haji Ghulam Mohi U Din Malik
R/O Owaisa Abad Bemina , District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-506-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

\%@6&%\%
(Syed Mujtaba Hussain)

Registrar Administratin
No: 22 860 % Re/LP Dated: O .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2: Secretary, Bar Council of India, New Delhi il :

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar. '

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

icial website. _

6. ::?cg;fr(;e Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mansha Mohi U Din Malik, Advocate

for information and necessary action.

R
Registrar Admimstralgron
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % ’

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 140?2 of 2026/RG/LP Dated: 0 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mehak Mohi U Din
D/O Gh Mohi U Din Bhat

R/O Kamrazi Bagh Nazuk Mohallah Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-507-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
e e
(Syed Mujtaba Hussain)

Registrar A ministraﬁon
No: 22 &E& S Ra/LP pated: O .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi. gk .

3. Manager, Government. Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag. ‘

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Ms. Mehak Mohi U Din, Advocate _
for information and necessary action.

Wit e
Registrar @imlms ratlgl




15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 123 of2006Ra1LP Dated:_ O

.08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mir Furqan Ali
S/O Ali Mohammad Mir

R/O Bala Tehsil Watergam District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-508-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ’
5o 6
(Syed Mujtaba Hussain)

: Registrar dministra@n
No: 22 876 —83 /RG/LP Dated: ©7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi L .

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Baramul!a. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _ _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

- Mr. Mir Furgan Ali, Advocate :
for information and necessary action.

Vbl <=
Registra @Admimstrat

ig/n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: . TRY

of 2026/RG/LP Datadi 0 1| .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mir Mahpara
D/O Ghulam Mohammad Mir
R/O Sogam Lolab Tehsil Sogam District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-509-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
© D’G\"é
(Syed Mujtaba Hussain)

Registrar Administratin

No: 338&4-9] /RGP Dated: 0Y  08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi B '

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .
4. President, District Court Bar Association, Kupwara. :
- 5, CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplcading on
the official website. . j i
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
aiso keeping record of the same.

7. Ms. Miir Mahpara, Advocate _
_jor information and necessary action.

oB\00 6
Registrar Admlmstratl%l'l

———



17

HIGH COUR.’IT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

F*kk

PROVISIONAL

ENROLLMENT
NOTIFICATION

. (395
No: 25 of 2026/RGILP Dated: 0 7 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohammad Muzamil Bhat
S/O Altaf Hussain Bhat

R/O Manigam Tehsil Lar District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-510-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
AR
(Syed Mujtaba Hussain)

Registrar Administratg’;n

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi. e _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .

4. President, District Court Bar Association, Ganderbgl. _

. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . ]

6. In-che;rge Library, High Court Wing Jammu/Srinagar for informaticn and
also keeping record of the same.

7. Mr. Miochammad Muzamil Bhat, Advocate .

sor information and necessary action.

Registrir Admi istratiog

u

j_
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:. JH 26 . otsuselRGip Dated: O 7 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohammad Shahnawaz Khatana
S/O Ghulam Mohammad Khatana

R/O Chattergul Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Ccunci! provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-511-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

R
(Syed Mujtaba Hussain)

. Registrar dministratgn
No: 3300e-6% /RG/LP pated: © Y 08.2026

- —— 2 -

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi '

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ganderb?l. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . |
6. In-charge Library, High Court Wing Jammu/Srinagar for informaticn and

also keeping record of the same.
7. Mr. Vichammad Shahnawaz Khatana, Ad\{ocate
for information and necessary action.

A

Registra@jdminis'trat'@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

o F
No: |7 27 of2026RaILP Dated: © 7 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mudasira Maqbool
D/O Muhammad Magbool Mir :
R/O Mir Mohalla Shadab Kerawa Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmi- Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedentis from CID. His/her name has been entered under

serial No. JK-512-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order _
o V6
(Syed Mujtaba Hussain)

Registrar@dministratgm
No: 33968~ 1S /RG/LP Dated: ® Y1 .08.2026

Copy forwarded to the: -

T Principal District and Sessions Judge, Shopian.

21 Secretary, Bar Council of India, New Delhi i :

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .
4. President, District Court Bar Association, Shopian.. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officiai website. _ . _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Miudasira Magbool, Advocate :
___...for information and necessary action.

®) 6
Registrar @dministrat'gn

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (?'28 of 2026/RG/LP Dated:i

.08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mumtaza

D/O Gulam Mohammad Marazi

R/O Shah Colony Bemina Tehsil & District Srinagar

has been admitted and eniolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuancz of this nolification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

characier aind antecedenis from CID. His/her name has been entered under

serial No. JK-513-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Crder
75 |00D6
(Syed Mujtaba Hussain)

Registrar Administration
oY

No: 3391622 /RG/LP Dated: ,08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Sripagar.

2. Secratary, Bar Council of India, New Delhi. 7 ]

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazeite. .

4. President, Kashmir Advocates Association, Srmaggr. .

5 GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofiiciai website. _ : .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

aiso keeping record of the same.

7. Ms. Viumtaza, Advocate _
___for information and necessary action.

Registrar Admini tratEn
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HIGH COUR.'I" OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: _lff”_o?q of 2026/RGI/LP Dated: ° 1 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mustafa Owais Bhat
S/O Abdul Gani Bhat

R/O Igbal Abad Sozeith Tehsil Narbal District Budgam

has beern admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council! provisionally for a period of one year from the date of
issuanc: cf thiz notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedenis from CID. His/her name has been entered under

serial No. JK-514-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administratx)n

No: 22924 -3\ /RG/LP Dated: © 7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bu(.lgam.

2. Secratary, Bar Council of India, New Delhi. SRR, _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazetie.

4. President, District Court Bar Association, Budgam. .

5 CEC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officiai website.

6. in-charge Library, High Court Wing Jammu/Srinagar for information and
also kzeping record of the same.
7. Mir. viustafa Owais Bhat, Advocate

for information and necessary action.

\X‘Mf\?ﬂ%
Registrar@idminist atign
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

No:

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k%k

PROVISIONAL

ENROLLMENT
NOTIFICATION

[+20  f2026/RGILP Dated: O 7 |

.08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Nafia Malik
D/O Abdul Majid Malik

R/O Nageen Bagh Krank Shiven Colony, Tehsil Tarzoo Sopore,
District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bai Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

characier and antecedents from CID. His/her name has been entered under

serial No. JK-515-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No: 3%932-39 /RG/LP Dated:  © ¥ .08.2026

By Order

0‘8\%
(Syed Mujtaba Hussain)
Registrar Administratﬁ'on

Copy forwarded to the: -

1
2.
3.

4.
5

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi . ;
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazelte. :
President, District Court Bar Association, Baramulla. :
GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicial website. _ _ _
in-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mis. Wafia Malik, Advocate _

__for information and necessary action.

0 S@\%
Registrar Administratiolg/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
b2 3

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_ (T3] ofz026iRerLP Dated:_ 87 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Najma Mushtaq
D/O Mushtaq Ahmad Najar
R/O SK Colony Qammarwari, Tehsil Shaltang, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-516-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

sT[oR|>%
(Syed Mujtaba Hussain)

Registrar dministrat%n
No: 33910 -7 /RG/LP Dated: OY  08.2026 ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar. '

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . -

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Najma Mushtaq, Advocate

...... for information and necessary action.

N

Registra @dministrati n

¢

e ————LSEEEEEEEE
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HIGH COUR.'IT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Fkk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: 1732 of 2026/RG/LP Dated: @Y .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Owais Bashir Chack
S/0O Bashir Ahmad Chack
R/O Uranbuha Mohra, Tehsil Boniyar, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-517-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

5B[>6

0
(Syed Mujtaba Hussain)

Registrar dministrat'%)n
No: 339%8-SS/RG/LP Dated: ©' .08.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi Dt S

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. :

4. President, District Court Bar Association, Baramul!a. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Owais Bashir Chack, Advocate :
for information and necessary action.

s3118\>6
Registrar Admimstrat?n

e EE——————
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
b2 2

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: ,:} g 5 of 2026/RG/LP Dated: e .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Pansy Anjum
D/O Ali Mohammad War
R/O Manzgam, Tehsil Ramhal (Tarathpora), District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certiﬁcatés/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-518-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

) 0‘@\%
(Syed Mujtaba Hussain)

Registrar Administration
No: 33956-€3 /RG/LP Dated: © Y .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi A _

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ; : _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Pansy Anjum, Advocate _

for information and necessary action.

V%F% >
Registra @dmlms rat)%n
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HIGH COUR"IT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

xRk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: |24 of 2026/RG/LP Dated: © | 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ruheela Hamid
D/O Abdul Hamid Malla

R/O Shutloo Rafiabad, Tehsil Rohamma, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-519-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

7E (o8 |6
(Syed Mujtaba Hussain)
Registrar Administragon

No: 22 964Y-7| /RG/LP Dated: O .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi |

. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Baramul!a. _

B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _ _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Ruheela Hamid, Advocate .

for information and necessary action.

Registra {@mlm tra 1(21
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HIGH COUR.T.' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Fkk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: [F3S  of2026/RGILP Dated: ® T .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Rukhsar Ahmad Wani
S/O Ali Mohd Wani

R/O Kanchloo Kund, Tehsil Devsar, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-520-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

lile e
(Syed Mujtaba Hussain)

Registrar Administra@on
No: 3397%2-77 /RG/LP Dated: © T .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi : _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kulgam. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Rukhsar Ahmad Wani, Advocate '
for information and necessary action.

Wﬁ@\%
Registra @:lministratn}z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Fekk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: 726 of 2026/RG/LP Dated: oY .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Sabreena Mohi U Din
D/O Ghulam Mohi U Din
R/O Delina Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-521-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

5olod D6
(Syed Mujtaba Hussain)
Registrar Administraﬁon

No: 33986-8%/RG/LP Dated: ® ¥ 08.2026

Copy forwarded to the: -

P Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi PR .

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramul!a. :

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ : :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sabreena Mohi U Din, Advocate .

for information and necessary action.

Registrar Adminis rats\m

@
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HIGH COUR.'IT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Rk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: [T 27 of 2026/RaiLP Dated:_8 7

.08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Salma Jan
D/O Bashir Ahmad Rather

R/O Hugam Loanpora Tehsil Srigufwara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-522-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

e
(Syed Mujtaba Hussain)

Registrar dministrat@m
No: 32984-9S /RG/LP Dated: ® 7 .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi SR :

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. _
4. President, District Court Bar Association, Anantnag. [
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _ |
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T. Ms. Salma Jan, Advocate .
for information and necessary action.

MM\%
Registrar @imimstrati%\

————————————————————————————————————————————————————
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HIGH COUR:I? OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Fekexk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: {23 g of 2026/RG/LP Dated: 07 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Salmaan Igbal Gojer Turk
S/O Mohammad Isrieal Gojer Turk
R/O Kudara Manikha, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-523-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

M%M/JVE%‘\%
(Syed"Mujtaba Hussain)

Registrar Administra@'on
No: 2299633 Ye03/RG/LP Dated: © 7 .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

y |f Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi . :

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Court Bar Association, Bandipora. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘ ; '
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Salmaan Igbal Gojer Turk, Advocate
for information and necessary action.

NM%
Registrar @:lmin strati?l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

3 33

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: [ ’7 21 of 2026/RG/LP Dated: By .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Semren Ashraf
D/O Mohd Ashraf Mir

R/O Rakhi Gundi -Mancher Lolab, Tehsil Sogam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-524-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Fo(a e
(Syed Mujtaba Hussain)

Registrar @iministrat'zn
No: 3400-1| /RG/LP Dated: ©7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi :

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kupwara. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ ; :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Semren Ashraf, Advocate _
for information and necessary action.

Nl e
Registra @imini tra io}g5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Fkk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [# 40 of 2026/RG/LP Dated: @7  08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Shahida Nazir
D/O Nazir Ahmad Ganie

R/O Mir Mohalla Nagam, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-525-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

5 o8 6
(Syed Mujtaba Hussain)
Registrar Administration

No: 24013 ~19 /RG/LP Dated: ® 7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi .

& Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

g CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shahida Nazir, Advocate

...... for information and necessary action.

Registra AdminiStrat}%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
FkR

PROVISIONAL

ENROLLMENT

NOTIFICATION

no: [FHL o 2026/RGILP Dated: ©7  08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Shayista Yousuf
D/O Mohd Yousuf Dar
R/O Kulhama Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-526-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administrat%;on

No: 31020 -29 /RG/LP pated: © 7 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' _ :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
8 Ms. Shayista Yousuf, Advocate .
...... for information and necessary action.

Bt
Registrar Admimstratg/n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Feke%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ’:}‘1"? of 2026/RG/LP Dated: 89 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Sofiya Shafi
D/O Mohammad Shafi Bhat
R/O House No.38, Hamza Colony B, Kanihama, Tehsil Bagati Kanipora,

District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-527-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an .

Advocate is ordered there before.

By Order

(Sye jtaba Hussain)
Registrar Administraiion

No: 24628 ~2S /RG/LP Dated: © Y .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ Ms. Sofiya Shafi, Advocate

...... for information and necessary action.

M‘M@\%
Registra@ Administrat

i%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TRk

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: 143 of2026/RGILP Dated: © 7 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Sundus Nissar
D/O Nissar Ahmad Baba
R/O Mehmood Abad Buchpora, Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-528-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

.
(Syed Mujtaba Hussain)
Registrar Administraiion

No: 24636~ 42 /RG/LP Dated: O .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploacliing on
the official website. )

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sundus Nissar, Advocate

...... for information and necessary action.

\ieorrc
Registra @jministrai n

Z\‘



36

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

dekk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l"%L!L{ of 2026/RG/LP Dated: o .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Suriya Mushtaq
D/O Mushtaq Ahmad Mir
R/O Mandi Mohalla Harwan, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-529-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

ST
(Sye ujtaba Hussain)

Registrar @iministra?son
No: 2104-S) /Ra/LP Dated: ©'T .08.2026

Copy forwarded to the: -

j i Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T~ Ms. Suriya Mushtaq, Advocate

...... for information and necessary action.

\Wﬂ?\@%
Registra @Administrati%'-

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

2 3

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [# L{S of 2026/RG/LP Dated: Gl .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Suriyah Majeed
D/O Abdul Majeed Parray
R/O Chersoo Katipora Tehsil Awantipora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-530-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

S AN
(Syed Mujtaba Hussain)
Registrar Administr?ion

No: 24052759 /RG/LP Dated: @1 .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Pulwama.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. : i

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Suriyah Majeed, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

F*xk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: !?L’é

of 2026/RG/LP Dated: o'f .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Tanzeel Zaffar
S/O Zaffar Ahmad
R/O Mazhama Tehsil Magam District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-531-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

0> U@\)’E
(Syed Mujtaba Hussain)

Registrar dministraiion
No: 34°6ée-67 jrG/LP pated: 7 .08.2026

Copy forwarded to the: -

14 Principal District and Sessions Judge, Budgam.

2.  Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tanzeel Zaffar, Advocate

...... for information and necessary action.

Wﬂﬂ?@[w
Registrar @dmimstraﬂgn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,:}L{? of 2026/RG/LP Dated: 0 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Tohied Sharief Malik
S/O Mohd Sharief Malik
R/O Salballa Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-532-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Vol oo
(Syed"Mujtaba Hussain)

Registrar dministraxfon
No: 3966 &8-3S /Ra/LP Dated: © .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tohied Sharief Malik, Advocate

...... for information and necessary action.

Advocate is ordered there before.

By Order

A
Registrar Admlmstratzn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k%%

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: [ 98 ot 2006/RaILP Dated:_© 1 _08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ulfat Jan
D/O Bashir Ahmad Dar
R/O Kuchipora Tehsil Qazigund District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-533-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

W\%
(Syed'Mujtaba Hussain)

Registrar Administration
No: 3‘103' 643 /RG/LP Dated: © i .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

D5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Ms. Ulfat Jan, Advocate

...... for information and necessary action.

Registra Admimstratig;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
Rk :

PROVISIONAL

ENROLLMENT
NOTIFICATION

N |7 49

of 2026/RG/LP Datod: D %os o008

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Umair Ul Haq Wani
S/O Gani Ahmed Wani
R/O Gool A, Tehsil Gool, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-534-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

M8 5 7\oRbe
(Syed Mujtaba Hussain)

Registrar dministr%ion
No: 38/ 84=9) /re/LP pated: 71 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi T ‘

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. _

4. President, District Court Bar Association, Ramban.. :

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ |

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Umair Ul Haq Wani, Advocate :

for information and necessary action.

s]cB L

Registran@lminis ra%m
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HIGH COURT OF JAMMU & KASHM
T IR AND LADAKH
(Exercising powers of Bar Council under Section 58 of the Advoca:e&s’ll;cstf{lgzll?GAR

Fek%

PROVISIONAL

ENROLLMENT
NOTIFICATION

AR o 2026/RG/LP Datd. OV oaone

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Zuha Jamsheed Beigh
D/O Jamsheed Ahmed Beigh

R/O House No 167, Vision School Lane Naseemabad Kanitar, Tehsil North,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-535-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
57| R\

(Syed Mujtaba Hussain)
Registrar @dministr%{ian

No: 4o 92-99/Re/Lp Dated: © .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi : .

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, Kashmir Advocates Association, Srinagar. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

C g Ms. Zuha Jamsheed Beigh, Advocate _
for information and necessary action.

AR
Registrar Administrat'?on




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2K of 2026/RG/LP Dated: © S  .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Abhishek Sharma
S/O Shri Roshan Lal Sharma
R/O H.No. 6, Ward No. 10, Village Potha, Tehsil Nowshera, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-536-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

) 5’8\%
(Syed Mujtaba Hussain)
Registralilédministratgon

No: 3Y[(g~3(> /RG/LP  Dated:6 S .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhishek Sharma,Advocate

...... for information and necessary action.

s
Registra Adminlstraczion




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S 2  of 2026/RGILP Dated: °>  .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Aditi Sharma
D/O Shri Rajeev Sharma

R/O Ward No. 12, Sharma Complex Ind. Estate, Village Akhnoor, 181201,
Tehsil Akhnoor& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-537-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
AP

(Syed Mujtaba Hussain)
Registg Administraﬁion

No: 2Y12%-3Y RG/LP Dated: ©S _ .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aditi Sharma,Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: lq—gg of 2026/RG/LP Dated: OS/ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Akshay Mengi
S/O Shri Mahesh Mengi

R/O H.No. 134, Govind Nagar, GoleGujral, Camp, Road, Jammu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-538-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

ujtaba Hussain)
Registrar Administration

No: 2912€-92 /RG/LP Dated: OS5 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. AkshayMengi,Advocate

...... for information and necessary action.
: 5% ]2
Registra Admmlstratl(z




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | FSY of 2026/RGILP Dated: oS .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Anam Anjum
D/O ShriMohd Aslam Jaral

R/O Khudmullah, Dhanmasta, Ramban, Tehsil PogalParistan, (Ukhral),
District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-539-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

53 [t
(Syed Mujtaba Hussain)
Registrar Administration

; - \
No: 31143~ S© /RGP pated: OS .08.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, DistrictCourt Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. AnamAnjum,Advocate
L for information and necessary action.

Registrar Administra}on




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

~
No: lq' S/g of 2026/RG/LP Dated: 05 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Anirudh Singh
S/O Shri Parkash Singh
R/O Hunder, Post Office Arnas, Tehsil Arnas and District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her |

character and antecedents from CID. His/her name has been entered under

serial No.JK-540-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
52|\ 26
(Sye ujtaba Hussain)

Registrar Administratﬁn
No: 24| 1-S¢ € jRe/LP Dated: 0 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anirudh Singh, Advocate

...... for information and necessary action.
g8t
Registrar Administr tgn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,?S/G of 2026/RG/LP Dated: OS/ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Ankush Singh Manhas
S/0O Shri RadhaKrishan
R/O Ahadwah, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-541-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
B8
(Syed Mujtaba Hussain)

Registrar Administrag(ion
no: 34189-66 /re/LP Dated: ©S. .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
¢ Mr. Ankush Singh Manhas,Advocate
...... for information and necessary action.

o5 |R> L
Registrar Admi istrat%n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

A

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: T SF of 2026iRGILP Dated:_ 05 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Anshuman Sharma
S/O Shri J.R Sharma
R/O Khadergal, Tehsil Bari Brahmana and District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-542-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

255 1696
(Syed 'Mujtaba Hussain)
Registrar Administrat'gm

No: 341 6F ¥4 /RG/LP Dated: OS .08.2026

Copy forwarded to the: -

1B Principal District and Sessions Judge, Samba

2z Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Anshuman Sharma,Advocate

...... for information and necessary action.

|4

t%on

Registrar AdminiStr




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘}gg of 2026/RG/LP Dated: Og .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Areen Imtiaz
S/O Shri Imtiaz Ahmed Mir
R/O 56, Jathi, P/O Assar, Tehsil Assar & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-543-2026 on the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
6% v%\»é
(Syed Mujtaba Hussain)

Registrar Administratipn
No: 341FS — &R /Ra/LP pated: _OS_.08.2026 g

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Doda
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Areenlmtiaz,Advocate
...... for information and necessary action.

02 s8] 6

Registrar Administration

)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: I:}S/C{ of 2026/RG/LP Dated: 0§ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ayushi Pandita
D/O Shri Santosh Kumar
R/O Harduchanam (Rafiabad), Tehsil Dangiwacha, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-544-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
SATLIEA
(Syed Mujtaba Hussain)

Registrar Administrati%n
No: 3418390 Re/LP Dated: ©S .08.2026

Copy forwarded to the: -

ik Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. AyushiPandita,Advocate

...... for information and necessary action.

Registrar Administratirﬁr;




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

v
No: [:f‘é O of2026/RGILP Dated: 85 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Chhaya Shealputri
D/O Shri Mukesh Kumar Soodan

R/O Plot No. 466, Last MorhSarwal, Jammu, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-545-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
5% 10[>€
(Sye ujtaba Hussain)

Registrar Administratjon
. &’ v
No: Y191~ 98 /rRG/LP Dated: ©S .08.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. ChhayaShealputri,Advocate
...... for information and necessary action.

%\%
Registrar Administragion




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l}é‘ of 2026/RG/LP Dated: Og .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Fiza Naqvi
D/O Shri Asgar Ali
R/O Block 384, Bajawati, District Samba, P/O Koulpur, Tehsil Ramgarh,

District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-546-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

iCE tﬂlﬁfé
(Syed Mujtaba Hussain)
Registrar Administraﬁon

No: 39199~ 2 06 /RG/ILP Dated: 05 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
- Ms. Fiza Naqvi,Advocate
...... for information and necessary action.

gl
Registrar Administr tg)n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [(F62 of 2026/RG/LP Dated: 0§ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mehak Gupta
D/O Shri Rakesh Raman

R/0O Q.No. 289, Hari Singh Nagar, Rehari Colony Jammu, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-547-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
0 U%Lvé
~ (Sye ujtaba Hussain)

Registrar Administratjon
V %

No: 3420719 RG/LP Dated: OS .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2; Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehak Gupta,Advocate

...... for information and necessary action.

Vol i
Registrar Administrqion




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | T 63 of 2026/RG/LP Dated:_ 05 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohd Aaqib
S/O Shri Altaf Hussain

R/O ChanoteBhaderwah, Village Chanote, Tehsil Bhaderwah and District
Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-548-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

9 e
(Syed Mujtaba Hussain)
Registgr Administratizn

No: 34215722 /RG/LP Dated: ©S .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. MohdAaqib,Advocate

...... for information and necessary action.

53(s8|>¢
Registrar AdmmistratZ)n

e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E S

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ FEY  of 2026/RGILP Batedy. D | -0aizpz8

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohd Hassanain
S/O Shri Mohd. Hussain
R/O Akchamal, Tehsil &District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-549-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

7500 6
(Syed Mujtaba Hussain)
Registrar Administerjon

No: 34222 ~20 /RG/LP Dated: OS/ .08.2026 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil

2. Secretary, Bar Council of India, New Delhi.

s Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kargil
S CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. MohdHassanain,Advocate
...... for information and necessary action.

55(vD

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

ol RS of 2026/RG/LP Dated: Xy .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohit Nijhon
S/0O Lt. Shri Kuldeep Lal Nijhon
R/O House No. 21, Lane No. 4, Surya Vihar, Bohri Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-550-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
0 08\76
(Sye ujtaba Hussain)
Registrar Administra%’fon

No: 2423128  ,RG/LP Dated: ©S .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

Z: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. MohitNijhon,Advocate

...... for information and necessary action.

Registrar Administration

&




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | 66 of 2026RaILP pated: 05 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. NaziaBegam
D/O Shri Mohd. Jameel

R/O Kheral, Post Office Kheral, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-551-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
) D‘B\%
(Syed Mujtaba Hussain)

Registrar Administration
\ 74

No: 212 29-Y1€ /RG/LP Dated: ©S .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi

) Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association,Reasi

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. NaziaBegam,Advocate

...... for information and necessary action.
5 (6] %6
Registra Adminlstratﬁn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

*RR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: lﬁ‘ é:f of 2026/RG/LP Dated: 0§ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Nikhil Jamwal

S/O Shri Surinder Singh

R/O Rahya, Tehsil Vijaypur and District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-552-20260n the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Regis‘gar Administrag/on
No: 24297 -SY /RG/LP Dated: OS .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Nikhil Jamwal,Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (}ég of 2026/RG/LP Dated: ®§ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Pavneet Kaur
D/O Shri Harbans Singh

R/O Ward No. 32, Harkrishan Enclave, Ajit Colony, GoleGujral, Tehsil
Gol& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-553-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Regisgar Administrgtion
No: 342 SS 62 /RG/LP Dated: ©S .08.2026 ?S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2, Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Pavneet Kaur,Advocate
...... for information and necessary action.

08| >4

Registrar Admlonis ratgn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ i 67 of 2026/RG/LP Dated: 0 5/ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Poonam Bala
D/O Shri Prem Nath
R/O V.P.O Hamirpur, Tehsil Marheen and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-554-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Sye ujtaba Hussain)
Registrar Administra}{ion

No: 3426220 /RG/LP Dated: OS .08.2026

Copy forwarded to the: -

i1 Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

{. Ms. Poonam Bala,Advocate

...... for information and necessary action.

AT

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l:} 0 of 2026/RG/LP Dated: @§ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Raja Atif
S/O Shri Mohd Ramzan
R/O Village Gangera, Ward No. 18, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-555-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\\)\P
55|08 \>6

(Sye ujtaba Hussain)
Registrar Administrat'/g{on

No: 3 2% |-A8& /rRG/LP Dated: OS .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association,Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ Mr. Raja Atif,Advocate

...... for information and necessary action.

Wﬁf@\u
Registra Administratgon




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (7 7| of 2026/RGILP Dated: OS .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Reetika Sandhu
D/O Shri Raj Kumar

R/O Near boys Middle School, Village BaggaZanna, Tehsil R.S Pura&
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-556-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>4
(Syed Mujtaba Hussain)
Regis{t:gr Administration
No: 24279-86/RG/LP Dated: OS_ .08.2026 ﬁ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

L Ms. Reetika Sandhu,Advocate

...... for information and necessary action.

‘\W\ >
Registrar Admimstrat'gn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RN

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [T of 2026/RGILP Dated: 0S5 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. ReetikaVaid
D/O Shri PardeepVaid
R/O Ward No. 6, Jawahar Nagar, Rajouri, Opp Shiv Mandir, Tehsil &

District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-557-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

0 58\%
(Syed Mujtaba Hussain)

Regis'tlry Administra&on
No: 212877 YRe/LP Dated: ©S .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association,Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. ReetikaVaid,Advocate

...... for information and necessary action.
o8\
Registrar Administra

t'xn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1;7'2'3 of 2026/RG/LP Dated: OS/ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Rohit Kumar
S/O Shri Joginder Kumar
R/O Chinore near Kailash Ashram Jammu, Tehsil Jammu North and District

Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-558-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

) B%\%
(Syed Mujtaba Hussain)
Registrar Administrazon

No: 24275-362 /RG/LP Dated: OS .08.2026 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action.
D D’@\%
Regis Adminis ratg)n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L 2

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7Y of 2026/RGILP Dated:. O l08.2028

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ruveena Akhtar

D/O Shri Mohd Sadiq

R/O Bhaga, Village SumbalChowa, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-559-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ujtaba Hussain)
Registrar Administrz?on

No: 34363~ )e /RG/LP Dated: oS .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ruveena Akhtar, Advocate

...... for information and necessary action.
. 5308
Registrai’ Administra %on




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L]

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |AAS  of 2026/RGILP Dated: . 05| .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sajjad Hussain

S/O Shri Ghulam Qadir

R/O Samrah, SamrahChiktan, Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-560-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

< c@\%
(Syed Mujtaba Hussain)
Registrar Administration

No: 34211~ 18 /RGP Dated: ©S  .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kargil

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sajjad Hussain, Advocate

...... for information and necessary action.
. 53]s8>6
Registrar Admin stratloém




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

F*R%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l 136 of 2026/RG/LP Dated:_© < .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Samiksha
D/O Shri Shiv Rattan
R/O Chainpur (Kalakote), Tehsil Kalakote & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-561-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

-, 0 :
(Syed Mujtaba Hussain)
Regi\:}rar Administrat'zf)n

No: 3L1 319-R € /RG/LP Dated: © g .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

3 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

B In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Samiksha, Advocate

...... for information and necessary action.
¥ 0'8)75
. Registrar' Administra lz/n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RN

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [T of 2026/RGILP Datods OS] Gasian

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sheikh Aqib Hamid
S/O Shri Abdul Hamid
R/O GugaraKahara, Village Gugara, Tehsil Kahara and District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-562-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

) Gabé
(Syed Mujtaba Hussain
Regis{yr Administraion
No: 39222 -3Y/RG/LP Dated: ©S .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Doda
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sheikh Aqib Hamid, Advocate
...... for information and necessary action.

u&j%

Registrar Administr tzzn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l:(l 28 of 2026/RG/LP Dated: oS .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Shivali Arya
D/O Shri Mohan Lal

R/O Sambal Road, Near Sharon Public School Rehwati, Udhampur, Tehsil &
District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents fronﬁ CID. His/her name has been entered under

serial No.JK-563-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Registrar Administration
No: 3 ‘15 2§/ R/RG/LP Dated: .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shivali Arya, Advocate

...... for information and necessary action.
ualvz
Regi Administr

tign




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

B

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Iq ?‘q of 2026/RG/LP Dated: GS/ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sunil Kumar Sharma
S/O Shri Jia Lal Sharma
R/0O Ugad Doda, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-564-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

AN\
(Syed Mujtaba Hussain)
Regi:t/rar Administragon

No: 242Y43-So /RG/LP Dated: 0S  .08.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sunil Kumar Sharma, Advocate

...... for information and necessary action. -\
57 (oD %
Registr Administratign




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

b3

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [’72'80 of 2026/RG/LP Dated: oS .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Surjeet Singh
S/0O Lt. Shri Avtar Singh

R/O House No. 21/6B, KC Colony Opp. CRPF HQRS, Preet Nagar, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-565-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

s8>
(Syed"Mujtaba Hussain)
Registrar Administrat}gn

No: 2425 |-S&RG/LP Dated: 8.5 .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2; Secretary, Bar Council of India, New Delhi

<t Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1: Mr. Surjeet Singh, Advocate

...... for information and necessary action.
bt
Regist Administrati};n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*Rw

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | F &l of2026/RGILP Dated: O 082026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sushant Gupté

S/0O Shri Sanjay Gupta

R/O H.No. 19, Lane No. 20, RajpuraMangotrian, Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-566-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

26
(syeidé%njtab% Hussain)

Regis&y Administragon
No: 2435 9-6€ /RG/LP Dated: OS  .08.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

2 je Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

e Mr. Sushant Gupta, Advocate

...... for information and necessary action.

Registrar'Adminis rat'Xm



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

KRN

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | 782 of 2026/RGILP Dated: 0S  .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Usama Tariq

S/0O Shri Tariq Hussain Mir

R/O Dudwar, Bhalessa, Doda, J&K, Tehsil Bhalessa, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-567-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

AL l’%
(Syed Mujtaba Hussain)
Regiit/rar Adminisn&tion

No: 2924%-7Y /jRG/LP Dated: OS .08.2026

Copy forwarded to the: -

ff Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Usama Tariq, Advocate

...... for information and necessary action.
W\%
Registrd¥ Administra

t};n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TRX

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | 7823 of 2026/RGILP Dated: 2S .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Usman Kazmi
S/0 Shri Ghulam Abass Shah
R/O Marhote, Tehsil Surankote and District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-568-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

05 5%\”6
(Sye ujtaba Hussain)
Registrar Administrat'gn

No: 34 32S-82 /RG/LP Dated: ©S  .08.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

8 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Usman Kazmi, Advocate

...... for information and necessary action. \
go 8|6
Registra Administrat}gn



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TRR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |F &Y of 2026/RGILP pated:. O~ ogi008

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Vishal Kotwal

S/0O Shri Himmat Raj

R/O Village Bhara, Tehsil Bhalla and District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-569-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Registga/r Administrgtion
No: 3Y383-90 /RG/LP Dated: S _.08.2026 ;f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi

A Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Vishal Kotwal, Advocate

...... for information and necessary action.
555824
Registrar’Administr tg‘an



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /718 < — of 2026/RGILP Dated: .5 — .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Zaffar Iqbal
S/O Shri Abdul Aziz
R/O Hari, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-570-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

e o%\%
(Syed Mujtaba Hussain)
Registra Administrgion

No: 3UAa|— QB /RG/LP Dated: — & .08.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zaffar Iqbal, Advocate

...... for information and necessary action.
0> 0%\7/6
Registrar Administra

Z’on



